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CONSTITUTION (AMENDMENT) CONSTITUTION (AMENDMENT)

BILL*

(Amendment of article 48 and Seventh
).

Schedule

wit wgwer fefrea g (dieenqe): &
Serrs wel g fE v @ dfagr §
T gutaq wd AF fedaw wrow
*0t 9w & ard

Mr, Deputy-Speaker: The question is:

“Thst leave be granted to intro-
duce a Bill further t0 ameng the
Constitution of India."

The motion waos edopted.
wit s fafrrany wrw: o frdae g
Lacis 4

15074 hra,

INDIAN PENAL CODE (AMEND-
MENT) BILL*
(Amendment of sections 324, 326, etc.)
Shrl C, K. Bhattackaryya (Raiganj):
I beg to move for leave to introduce a

Bill further to amend the Indian Penal
Code, 1880.

Mr. Deputy-Speaker: The question is:

BILL®
(Amendment of Article 348)

Shri C, K. Bhatiacharyys (Raiganj):
I beg to move for leave to introduce a
Bill tfurther tp ameng the Constitution
of India.

Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce g Bill further to amend the
Constitution of India"

The motion wes adopted.

Shri C. K. Bhattacharyya: 1 introduce
the Bill

15408} hue.

CONSTITUTION (AMENDMENT)
BILL®
{Amendment of Eighth Schedule)

st gmy Www (wawfge) - &
s st § fs ww & sfeam
¥ wrir Aevew & Ay fadaw w
w@ ¥ wyafa € w4 )

Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce a Bill tfurther to amend the
Constitution of India.”

The motion was adopted,
oft we ST siwew . ? frdae
M ETAE |

“That leave be granted tp intro- 1509 hrs.
duce a Bill further to wmend the  RECOGNITION OF TRADE UNIONS
BOLL®

Indian Penal Code, 1960."

The motion was adopted,

Shri C. K. Bhatiacharyys: I intro-
duce the Bill,

oft o o (17) - & e e
g fo wiwfedl & wifior de ® W
hsﬁmpﬁmmﬁlﬁmﬂ-
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wifct & sfafafe whior dof &
urfige dhrerd @ sy v ws
fedhrw o o wok o wepafr & o )

Mr, Deputy-Speaker: The question Is:

“That leave be granted to intro-

=it ng femd : & fupdws G v
g

1508} hrs.

goummmon (AMENDMENT)
L]

(Amendment of article 31)

ot wy ford (A=) : I9rem

wEvw, & qear v g fr oo &
wfeart & it @vitaT w73 ari fdtaw

» 3w WA A R ey oo

Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce & Bill further to amend the
Constitution of Indla."”

The motion was adopted.

ot wy femd - & fodor &
Lol i

hrs.
n&!ﬂ'ﬂ'ﬂﬂ’lﬂﬂ (AMENDMENT)
BOLL*

(Omigrion of article 152, etc.l

ot wee wrey ex (ool wwe) -
# serre waw § fx wroy & sfqer

Constitution
(Amdt.) Bill

F gt v wT Frdew wor o et
¥t R et fiforr

Mr, Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was cdopted.

ot e ww qw & fadaw
w T g

15.104 hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of sections 3, 4, 5, efc.)

ft ¥ wrw @ (Tl W)
Iqrenw wgrem, § dfedt & geiew
i el # wetew e fadwe
wad ¥ fag 927 9 gynfe T §

Mr. Deputy-Speaker: The question is;

“That leave be granted to intro-
duce a Bill further to amend the
Saleries and Allowances of Mini.
terss Act, 1952."

The motion was adopted.

Y ¥we wiw w ;& ag fadae
)

15.11 brs.

&mﬂ (AMENDMENT)
BILL—Contd,

(Amendment of articles 15 and 16)

Mr. Deputy-Speaker: The !:lmue
will now take up further ponsiders-
tion of the following motion moved
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